SUPREME COURT OF INDIA
Union of India
Vs.
N.East.Reg.Atomic Min.Workers Union
C.A.N0.3485 of 2008
(H.L.Dattu J.)
20.04.2012

ORDER

(2012) INDSC 0189

Prayer made in the application for withdrawal of Civil Appeal is granted and the

appeal is dismissed as withdrawn.
Ordered accordingly.
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